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amount. I ¢o not complain. But
only want that it should go on re-
cord here that this is a major loss to
the revenues ¢f the State and all these
points may be considered seriously
when the Seventh Finance Commis-
s.on is appointed. Compensation 9on
uniform principles of fair-play and
justice should be provided to all the
States which suffer because of this
Central legislation in their revenues
of sales-tax. Once more I submit {o
the hon. Minisier, through you, {o
-consider this suggestion.

Thank you.

MR. DEFUTY CHAIRMAN: The
Jouse standg adjourned till 2 p.m.

The House then adjourned
for lunch at one minute past
ane of the clock.

The House reassembled after lunch
-at two minvtes past two of the clock,
Mr. Deputy Chairman in the Chair.

THE CENTRAL SALES TAX
(AMENDMENT) BILL 1976—Contd.

SHRI SANTOSH KUMAR SAHU

Jrissa}; Mr. Deputy Chairman Sir,
-at the beginning, I would like to sup-
port this Bill because it seeks to clear
some anomalies which have accrued as
a result of the various judgmentis of
the Supreme Ccurt regarding the
inter-State szles-tax and the Central
sales-tax and then it seeks to bring
out a type of uniformity about the
position of the sales-tax as regards
the inter-State trade and the export
and import of different commodities.

While we analyse the different
sections of ihe Bill, we find that the
Bill seeks {0 make explicit very clear
and very emphatic the definition of
what is meznt by business. Second-
ly, also, in {une with the times, to
have 5 greater export trade of our
country, it has tried to exempt from
the purview of sales-tax the goods
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which we were thinking of exporting
to other eountries. In the world today
there is a lot c¢f competition in the
market of international trade where,
if we want to have a good deal of ex-
port, it is necessary that we must give
some incentives.

While eagreemng generally with all
the broad principles which have been
enunciated ir the Statement of Ob-
jects and Reasons of the BAll, I
would lLik2 to submit before you to
impress upon the honourable Minister
that it is alsc necessary to remove
some of the misapprehensions in the
minds of some honourable Members.
Sir, it is aceepted in our country, and
it is gradually felt more and more
every day, that indirect taxation is
one of the major sources of revenue
of the nation. As such, sales tax is
playing a very pivotal role in aug-
menting the resources of the different
States of the country. In our Con-
stitution it has been provided for a
federal structure of taxation; it has
also been provided therein that the
States also shoulq mobilise additional
resources and that the Centre should
and assist the States which are suffer~
ing and which are backward. That is
why we have made a provision in our
Constitution, as a permanent feature,
for the distribution of different cate-
gories of taxeg among the States and
there is also a Commission set up for
the distribuiion of the resources.

It is true that we have to tie up
the loose ends in the Central Laws.
Clause 4 of the Bil] reads—

“Provided that a dealer shall not
be liable to pay tax under this Act
on any sale of goods which in ac-
cordance with the provisions of sub-
section (2) of section 5, is a sale in
the course of export of  those
goods out of the territory of India.”

Sir, it is true that many of the de-
veloping countries of the world do not
levy any purchase or sales tax on
items which they intend to export.
But thera is the basic difference. The
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hon, Minister whe has been repre-
senting our country at the  various
economic conferences of the non-align-
ed countries and have advocated that
the developed countries are robbing
the poor, develuping countries of Asia
and Africa by taking away their raw
materials and sending them the finish-
ed goods. In view of this I would
like to submit for the hon. Minister’s
consideration that there must be a
‘broad distinction made between the
processed malerials which  we are
sending for exports and the raw
‘materials which we are going to ex-
port. It should be the policy of a
developing country that it does not
give too much impetus for the export
of basic raw materials which are
exhaustive in their character. I would
like to quote the example of minerals.
They are not exploited fully because
we have not the infrastructure for
‘the scientific development nor do we
'have the resources to use them indus-
‘trially.  We could develop these mat-
«erials. But there is no meaning in
giving impetus or incentive for the
‘export of the basic raw materials or
minerals. Mother earth has given
us all these benefits. So, I say that
this incidence of taxation in our
national economy must be considered.
In bringing such a Bill forward, we
have to think of the materials which
are correlated, minerals and other
‘materials which we want to export.
T will give you one example. We
sometimes export titanium or other
kinds of atomic minerals, by which
‘we think we can get a higher price for
them. When they go outside, they
become back aftey finished product
it becomes a thousand times more
valuable. In such cases, what is the
mnecessity of giving this incentive?

Sir, I would like to put before you
this point. If we debar these States
which are backward but which have
got such minerals from imposing sales
tax because we want to give export
incentives, I feel that these areas
will be suffering much and they can-
mnot build up their economy. Being
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economically poor States, they cannot
build up the momentum to mobilise
additional resources for the greater
development of the people who are
there. So, this is one of the very
important questions to be con-
sidered

Sir, T nave got another apprehension
a so. The hon. Minister has spoken of
bring about uniformity in the levy
of saleg tax and also of bringing into
the list new articles for imposing sales
tax. At present in our country there
is no umformity in regard to levy of
sales tax in the different States. In
many of the Slates sales tax is not
levied on essential food articles like
rice and ctihers and also on  other
materials. in sume of the other States
sales tax is levied on such articles.
Now, I apprehend that if these articies
are brought under the purview of the
Central sa’es tax, though there may
be uniformity in the levy of sales tax,
ultimately it wil} cause a rise in the
prices of essential commodities. Will
it not affect very much the sound
policy we are following of checking
the price rise and inflation in our
country? So, these are the two very
important points which must be con-
sidered while tlis Bill is passed, and
the hon. Minister who is in charge of
Revenue ond Banking must look into
it.

The other thing, is, naturally when
we give some exemptions for export
and when the States cannot levy sales
tax, it wil change the balance of
present resources Of the State. So,
some concessions will go to some
people. It will also benefit the small
manufacturers. I submit that I do
not oppose this, The small manufac-
turers must be given help and they
must be given incentives to create
greater generation of wealth for ex-
port. But at the same time. T would
like to mention one minor point
which might not he very essential in
developing States. But in a small
backward State like Orissa, many of
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the mineral items go for export,and
also go for manufacture in the coun-
try. Now, when you say that this
export concession will be given not
only to the ultimate seller but to any
seller, agent or anybody ultimately
after a chain of transaction before the
real export then there will be a chain
reaction which will ultimately lead to
chieating of the State Government. I
will tell you why. It is true that the
Bill is a very pious Bill and it entrusts
the collection of the Central sales tax
to the sales tax  authorities of the
State. But when the commodity goes
outside the State, the State Sales Tax
Department has very limited purview
and jurisdiction 1o  control all these
things. These things also must be
looked into if you want that the whole
of the benefit should go to the poorer
States. As my hon. friend said, tnis
Bill is definitely an ideal Bill in the
sense that it seeks to have uniformi-
ty of taxation. So we must support
it. There is no question of challeng-
ing it or anything like that. But it
is very necessary that the hon. Minis-
ter should consider this question
whether it limits the prospect of mobi-
lisation of additional resources and
affects the economy of any State in
this country. Additional help should
be provided to the States, taking into
account their annual loss in these
sources. The hon. Minister has been
very kind in the Lok Sabha where he
promised that they will look into the
sufferings which Kerala State will
undergo on this account. But it is
not only a question of one State. In
a federal structure, if you want to
have a uniform wpolicy of taxation, if
you want to have sales tax laws to be
made in such a way that they should
give incentive for export, it is neces-
sary that it must be done in the in-
terest of the nation. But, at the same
time, we must also look to the in-
terests of the poorer States. The de-
velopment of the States producing raw
materials is also paramount to the
development of the nation hecance if
some areas lag hehind, we cannot
expect the whole country fo prosper
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So my fundamental point is that these
things must looked into when we
finally consider this Bill.

The other aspect whicn I have men-
tioned 1s that the inclusion of the
cereals under section 14 of the Act
may affect the prices Dbecause there
w!ll be a tendency for imposition of
taxes on the essential commodities
which are not otherwise prevalent n
all the States. Why is it prevalent in
some States and why is it not preva-
lent 1n some other States? The States
which were poor, which were depend-
ing on other States dld not want to
tax because their economy is very
poor and the purchasing power of the
people is very poor. So, if we do not
think of those people, these laws may
ultimately have a tendency for infla-
tion. This will be very much dange-
rous to the poorer people of the socie-
ty. Pulses also are very essential as
food because in India a lot of people
get their life giving sustenance from
the pulses. So pulses are an impor-
tant item  which must be included
under the items of critical observa-
tion while thinking of rice, paddy
and so on.

Then coming to the JTegalistic con-
sideration, I would like to say that
though this Bill has to be applauded
Lecause it has given a definition of
“business”, sometimes 1 fee! it has
gone too far in giving the definition.
I may point out that in clause
2(a) (i) the term  ‘business’ hads
been defined so as to include, among
other things, even any wadventure.
In sub-clause (ii) the definition
also includes any transaction in con-
nection with, or incidental or ancillary
to, such trade, commerce, manufac-
ture, adventure or concern. I feel
that by including the word “adven-
ture” and later the words “any {ran.
saction in connection with or inci-
dental or ancillary to, such adven-
ture” we have gone to far. Actually
we want more and more entrepren-
enrs. This  definition will be more
favourable to estahlished entrepre-
neurs than the new entrepreneur. The

-
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-word “adventure” may be interpreted
to mean anything and everything.
That may be deleted.

In conclusion I would reguest the
hon. Mimster to consider these points
in the proper perspective. Otherwise,
the Bili is based ¢, a scund prmeizle
and I do not think there is any harm
in passing this Bill. Sir I support it.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Mr. Deputy Chairman,
looking at tue Bill and going through
the provisions thereof I say this Bill
should not be opposed. As a maiter
of fact the Central Sales Tax (Amend-
ment) Bill, 1976, has come at a right
time. Actually my friend Shri
. Mukherjee had to bring it as a conse-
- quence of certain legal pronounce-
ment, I do not want to go into the
legalities and other details which have
been very correctly explained by my
Ariends, shri Anandam, Shri D. P.
Singh anq others. I see that many of

my {riends espousing the causes of
their own States are very much aggri-

eved. I think my friend Shri Menon
is going to speak on this and 1 have
no doubt he is also going to do the
same. This is because they have to
«establish  their own bona fides. To
that extent it is all right. But looking
at the Bill I do not think there is
‘such a case at all either to find exemp-
tions or to claim that this Bill takes
away the revenue of the States and
puts them into difficulties. I agree
that the States will definitely face
some revenue deficits or face some
-difficulties. In my own State of Kar-
nataka we have coffee, silk and other
things such as iron-ore which are
exported. They will suffer just like

Kerala, Maharashtra or Mysore. The

remedy cannot be found by asking
‘Shri Pranab Mukherjee to make

a change in the Bill. In any
case, we cannot change it be-

cause in the case of Money Bills we
have no power. It is only for our
psychological satisfaction, we are say-
ing certain things. But, Sir, even

otherwise, I am afraid, my friend
<connot find any remedy for this
because if you want to have a remedy,
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you will have to go into the funda-
mentals of it. When you are having
the provision in the  Constitution
under article 286 which definitely says
that no law of any State can have
any say with regard to the Sales Tax,
with regard to the items which are
for export or for internal sales, what
is the use of my Congress friends
here trying to ask Mr. Mukherjee to
make amendments? They must see
that this Constitutional provision is
amended. For even dinner and lunch
the Constitution is being amended
Yesterday, Sir, for raising the age of
retirement of the Chairman and
Members of the State Public Service
Commussions, a Constitutional amend-
ment was  brought forward by my
friend, Shri Om Metha. If you want
it, you must take it yp in your party
first and you must have article 286
amended so that all the sales tax
revenue from any commodity which
attracts sales fax goes to the States.
Since this particular provision is there,
there is absolutely no case for the
State Governments, whether 1t is my
State Government or any other State
Government, to cry hoarse over it.
So, that matter is settled. I am hap-
py about this particular case because,
from the export angle, it generates
sufficient incentives for the export
items. I know of one case which 1
can cite here. In the case of coffee.
it is marketed by the Board, through
co-operative marketing arrangements
ang through the growers’ coffee pool.
It is auctioned and sold. Even for
the coffee which was sold for export.
the State in which the sales took place
levied the tax and the Coffee Board
went in appeal because there was no
amendment then. Now, Sir, T am
glad that this thing has come and to
that extent, relief  will be provided
and the commodity will attain a com-
petitive charter in the export mar-
ket. So, it is necessary that, where
actual items of export are concerned,
identification has to be made as
to where the export has taken
place. Earlier, the courts held a
different view. The first sale would
have taken place and scmebody within
the State would take it elsewhere
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Karnataka would levy ten per cent of
sales tax on coffee and on the inter-
nal sales it would be six per cent. or
so and if somebody takes it to Madras,
they would levy some thing and it
would be in all sixteen per cent or so
and it is passeq on to the consumer.
So is the case with rice and paddy which
items were mentioned here. I it is
seven per cent on paddy and another
four per cent on rice, and if you go
to some hotel and eat rice, you will
have to pay another three per cent
tax. So, I would say that there is no
rationale behind this at all. If you
ask me, I would say that my view is
that there should ke a Central sales
tax and if each State views wilh the
other States to levy multi-point sales
tax on commodities from their own
primary producers or from other
States, it will unnecessarily lead to
fleecing of the consumers and, there-
fore, T woulg say that there should
be some rational approach. I am glad
that at least now, in this Bill, gsome
stremlining has been done. So far as
the commodities which are going for
export agre concerned, ptovision has
been made for export identification
and you know definitely where jt is
going. So far as the gale of the com-
modities which are of national 1m-
portance is concerned, I am glad that
something hag been done here also
because you have a uniform four
per cent and, therefore, you know
where you stand. So far ss the State
Tevenues are concerned, T gm also
seriously concerned about it......

SHRI IRENGBAM TOMPOK SINGH:
Revenues of your State?

SHR1I U. K LAKSHMANA
GOWDA: Of all the States. My
State ig also losing. In spite of that,
I am saying that this is a good pro-
posal. What I am saying is this:
If the State revenues fall, recourse
should be had to article 269(g) and
it should be seen that proper devolu-
tion takes place as it takes place in
the case of excise duty where the
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money is shared according to the
number of products and the amount
collected. So, let them do something
with regard to sales tax also. Ac-
tually, Sir, the sales tax came into:
existence in the regime of the late
Rajaji when the Government thought,
in 1947, that they would have whole-
sale prohibition and hence would be
losing revenue and actually the State
revenues started falling and so, this
pernicious saleg tax came into being.
Every time there have been attempts
to levy multi-point tax. After all,
ours is a federal structure and if
the States fall short of yevenues, the
Centre must make it up. I would
suggest that thig matter must be seri-
ously taken up with the next Finance
Commission and it must be decided
ag to how the devolution should take
place. I would gtrongly support the
uniform sales tax for the entire coun-
try on the different commodities
which are coming from different
States. Looking at their own re-
venue devolution must be made and
they should be paid back for their
developmental purposes, otherwise
there is no question of doing that.
Now the Planning Commissica is
every day asking the State Govern-
ment to find their gwn resources and
mobilise their own resources. As 1T
understand, everybody in this House
knows that one of the main sources
of mobilising the resources in the
States is the sales tax. And they go
on increasing the sales tax. And
they complain that it is not possible:
This must be gone into and the Cen-
tral and State Governments should sit
together and find out how best it
can be allocated among the different
States and the Centre. So far as this
is concerned, mv friend, Mr. Avran-
dam, made a point with regard to
commoditie; of national jmportacne
So many malpractices are there. 1If
there is a uniform tax, those can be-
eliminated.

There ig one difficulty with regard
to export houses. My friend {ronr
Orissa made out that point. Now,
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particularly, in the case of commo-
dities like iron ore and others 1n
places where there is competitive
Mmarket abroad and incentives are pro-
vided, we must see that the jncen-
tiveg are not misused.  That point
should be properly clarified and 1t
must he seen that malpractices Jo not
take place. In the implementation
of this Act, proper care should be
taken and more study is necessary
because this is the first time that this
sort of differentiation has come in.
I hope that proper streamlining will
be done and States’ revenues will be
safeguarded, if not by this but by
some other methods and by devolu-
tion of other duties. There is no use
quarrelling over this.

So far as the penalty clauses also
are councerned, it was also unfortunate
that after the court’s decision the
States had to pay back. Particularly,
the State of Kerala would have to
Pay back crores of rupees as g result
of the court’s decision. Now this has
been clarified. The assessment, re-
assessmeni oy evaluation which was
done by the States will be as good as
being done by the Centre. Unless
thig is done, with the already deplet-
ed resources of the State Govern-
ments, you cannot expect them to
pay hack the accumulated arrears.

I am happy that clarifications,
wherever possible, have been given
to the necessary extent. In the im-
plementation of the Act I am sure,
many of the difficulties will come in,
and T hope the Minister will look
into these in detail and whenever
some malpractices, particularly with
regard to identification of the export
commeodities by export houses and
others come in, the Minister will come
forward with appropriate amend-
ments to plug such loopholes.

With these remarks, Sir, I support
the Bill

Thank you.
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SHRI K. K. MADHAVAN (Kerala):
Sir, I rise to give a word of caution
in passing this amending Bill, {rom
the point of view of the State which
I represent namely, Kerala. Accord-
ing to the provisions of the Bill, if
thig is passed and the Act comes intu
force, the biggest loser amongst the
States would be Kerala. What the
spokesmen of the State Government
say is this.

The scheme adopted by the Kerala
State, in the State Sales Tax Law,
is largely a single point levy to
enable it to tax goods effectively at
an identifiable point and with an
identifiable dealer, with lesser chan-
ceg of evasion. In this scheme many
small dealers are left out of the
group. The paculiar problems the
State Government will have to face
do not ceem to have been fully ap-
preciated while drafting the amending
Bill, Most of the exports from
Kerala are plantation crops like
pepper, ginger, cardamom, cashew and
marine products. At present these
items are liable to sales tax at the
last point of purchase in the State
i.e., purchase by exporters, They are
the best identiftabl, persons and the
levy will be effective. The State
Government is getting an  annual
revenue of Rs. 23 crores from the
above levy. This levy based on past
experience has been in existence for
the last twenty years and it did not
have any adverse impact on the ex-
port trade mainly because we are
having a near monopely and the
demand is not responsive to slight
variationg in prices. OQur misgivings
are based on the amendments to Sec-
tiong 5 and 6 of the parent Act. Any
sales tax for the purpose of export is
barred by the bill amending seclion
5. It is barreq under section 6 also
it amended Amendments to section
5 and section 6 are complementary.
The single point tax that the Kerala
State wag levying on certain com-
moditiec which were exclusively their
own stands to be eroded. That js the
main grievance. We were exporting
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S0 many commodities for centuries.
The trade of Kerala vis-a-vis the
Arab world, Rome, Greece and ciher
countriegs in the west back to even
the pre-Christian era. We are hav-
ing thousands of yearg of trade re-
lations in certain commodities which
Kerala alone produces. For thcse
commodities, even our export trade
doeg not have to compete with any
other country in the world. There is
large number of items and the gsales
tax on their purchase has been curb-
ed by the present Bill That is why
I say that Kerala, as a single State,
will be the biggest loser.

Coming to facts, I would say 1}tat
levy of taxes on purchases prete-
dent to an export cale has heen
barred, All other sales taxes on those
comodities are also barred. This is a
pitiable position in which a small
State like Kerala with major revenue
from these items stand emaciated by
this Bill. Kerala will have to fore
a lot of problems as a result of this
Bill. From the point of view of
practicability also, there is difficully
kecause the small producer or tracer
who has some trade relations with
an exporter will not charge sales tax
if the exnorter «avs that this iz the
commodity which he intends to ex-
port. It is up to the exporter io
export it or not to export it. He can
evade tax that by some method The
recvit wonlqd he that the exvoiter
will h~ able 10 get his commodities
free of anv tax from tha producers
or the intermediaries. At the same
time, rubber ig largely the monopoly
of Kerala. The exporter can buy this
commodity without any tax from the
producer. At the same time, he czn
keep it away from export. He can
sel] it to the Rubber Board. The
result would be that he would gain
bothways. He escapes the sales tax
within the State He can also gel
material gain by way of subsidy
from the Rubber Board These duhi-
ous methods are well known to our
traders. So, what would be the
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result? The State revenue will be
eroded substantially, the Central Gov-
ernment will not get the reveaue
which they deserve to get and the
exporters will flourish at the cost of
the State and the Central exchaquer.
The gainers will be a number of new
export houses. So. this is what
exactly T say. A re-thinking in the
matter is necessary and urgently too.
Sir, let me repecat. The net result
of the Bilf would be the loss of reve-
nue to the State, the loss of a subs-
tantial part of it to the Centre by
way of tax evasion; ang the only
gainer would be the exoprter.

The legislation leaves out a number
of lacunae. There are certain defini-
tions which have been well-defined.
But the most unfortunate part of it is
that +hig Bill by implication provides
for tax evasion by big business.

Now, regavding the loss of revenue
to the State, Sir, Kerala is a State
which has been continuously and suc-
cessively having n deficit budget, It
is very difficult for the Government
of Kerala to find evepn ways and means
on many occasions. Such a State is
now being deprived of Rs 23 crores
of revenue The consequence will be
that the development of the Stale
would be substantially retarded and
they will find it very difficult to
compensate if by other taxation. On
the one side, it will be an erosion of
ravemue ond on the other side, it will
be the retardation of Kerala’s plan-
n2i deveclopment. This is the un-
enviable nosition in which this Bill
is going to place the small State of
K-rala This matter has to be verv
urgently lookedq into. It not at this
stage, nt least at the stage of imple-
mentation. 1t is the duty of the
Central Government to look into the
matter and help the ¢mall State. I
would suggest that even at this stage
it i¢ up to the Central (jovernment,
it is uo to the Minister who moved
thig Bill, to exempt certain comamodi-
ties which Kerala exclusively produ-
ces and exoprts. That will be a very
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wise policy. FEven while implement-
ing thiy legislation, this exemplion
can be given to certain commondities
nroduced in Kerala or even jn gome
other States alsn. There chould be
enabling provision for that. This
would be a wise course. [ would
suggest that this wise course should
he adopted, and for that purpose, a
re-thinking should be made on this
subject. Thank you, Sir.

SHRI VISWANATHA MENON
(Kerala): Sir, this Bill ghould have
heen drafted after consulting the
various interested parties. Sir, usual-
ly, when such an important Bill is
brought before the House it is being
sent to a Select Committee to discuss
with the interested parties, and after
the discussion at the final stage, it
will be drafted. But, unfortunately,
Mr. Pranab Mukherjee, in his cuthui-
asm, his brought out a Bill which,
from the discussion itself, you can
see, Sir, js very controversial Sir, 1
do not want to elaborate that point
But the main factor is that it affects
or touches the Centre-State relation-
ship. It touches the autonomy, the
powar of autonomy of what we have
got. Such a controversial issue must
have been discussed properly, and he
should have brought a Bill which
would be acceptable to all seclions.
By whipping his owp party men he
can get it passed, I have no objec-
tion. I am sure he can get it pasced.
But from his own party men tne
criticism has come pointing out how
it affects their own States,

Sir, T do pot want to elaborate the
arguments about my State because
already all the Members from Kerala
representing various parties have
come out against this Bill They
may not have used the words ‘I op-
pose the Bill' but they have made
their criticism in their own way.

Sir, Kerala is the State which con-
tributes the largest amount of foreign
exchange earnings to the Central ex-
chequer. Whatever small amount we
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gnt for owr own existence hag also
now been taken away. Sir, pinching
the beggar’s bowl is not socialism.
Sir, what will be the position of the
Sates? What are we to do? when
such a controversial issue that touches
the basic features of this country, the
federal system, was being brought
forward, the various State Ministers
should have been consulted. Accord-
ing to my information, at least three
Ministers from States have come to
Delhi to protest against this matuer.
Sir, if that is the position, I think
even row Mr Pranab Mukerjee will
think about this mattzr Sir, for a
small State like Kerala Rs. 23 crores
is not a small gmount and we are
saying it with all seriousness because
we are the maximum foreign ex-
change earners in India, We got
Rs. 23 crores out of this and now you
want to take it away also. What arc
wa going to do? Whether the Con-
gress rules or there is a bi-party rule
or any other party rules there must
b~ some development for that area,
When we give so much amount tfo
the Central exchequer by way of
foreign exchange, more than Rs. 120
croves, and take gsome Rs. 23 crores
b wav of sales taXx and vou inter-
fere and say that we should not take
it, that js not justice. Sir. I Jo not
want to go into the details because
all the speakers, Mrs. Damodara
Menon vesterday and Shri Madhavan
and Shri Schamnad today, have
placed our case nicely hefore the
hon Minister. In the Lok Sabha aiso
we know that all the M.Ps. from
Kerala have spoken against this
measure. We would be happy if he
showed a little bit of sympathy and
considered our case as a gpecial one.

Sir, 1 agree that Central finance is
the worry of the Centre. But the
State finance also must be the worry
of the Centre. Where shall we go if
all the amount that we can make you
take away? Where shall we go for
the money. Do you want us to tax
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the people on other things? What
more taxXes can we levy? In Kerala
almost all sources of taxation have
almost been exhausted. So, my hum.
ble gubmission is that in this parti-
cular case the reasonable and iusti-
fiable case of Kerala must be con-
sidered and the case of other States
must also be considered and a viable
media should be found. By passing
this Bill—it may come into force to-
morrow—I would say that you wall
be doing harm to my State.

Sir, 1 once again Tequest On we-
half of the people of Kerala because
there is no controversv on the issuc
that we are the biggest foreign ex-
change earners that our request may
be considered favourably and the
amendment suggested by our State
Government may be accepted in some
form or else some kind of a com-
pensatory measure may be thought of.
Otherwise, if you are going to imple-
ment it from tomorrow, 1 would say
that it is going to affect the gmooth
relationship now existing between the
Centre and the State.

st e g (gfmom) @ 9w
qamafa s, § T fTFT #7 (Fma)
faga® #1 grda #T F fag gargar
g 1 % ag wraar g v w2 oy Aifa fraifea
FQ G7Y (a9 §74T TG FATEI R
7gt grar 2 afer ag WY 2@AT g.v &
fr ffY s qT w7 qmF ¥ FER
faRel) saraTT 9T IASFT AT GSTOE
T fager amsmet # gArr W
TRA TR ATAIAT FT qFAT & T TG |
TAF AATI T AT IFT IF I IGAT
grar & & gardy w7 =y Nifg 2o > fgar
¥ A AE AR IwFTAMA & ey
w3 a7 ey a2w v qaewrT S ey
THFIT FT F1T qRT 1 TG FaT &
T A A1l w1 2@ gq § 7@ wegw
war g B g faa gamm 1 5T H
Nt Aif g 9g IRl § fow o
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Mfs &1 dfeT o atr NF Far F7F
g Ia% feq w7 At 7t 2 & gwwan
g & oax dar w0 aiai F a3ad
FITGAT 571 439 &1 41 3AH 718 waOw
TG grar | bew ¥w & w0 feea
fag Ster &7 d21 ¢ ot feasy mrfas
T AGT FAT T g, ITET G WY
TEAT T FT ANMT a6 ITH T
@1 AT TR | /TR 2RI B F AT
F 1 feafa 9z fuoy g6 avet &
TE TET ! 7 ars7 A Sawi
% for s wars: fawar § ag qore &
rar g a1 gfemor & srar &0 mg
wag 1A g fw gl 1 s
 fad (s T dura #) A7 faars
e #E A oF arar gan ) Ay qrar
U17 AT AT I qAT qAN AT §
a1 O Y aE &, 39 A9 H qr 34
T F W W X o dasr faar o
A1 A TEIT B

“That the issue whether paddy
and rice was one single commodity
or two has already been conclu-
sively decided hy the honourable
Supreme Court in the case of
Messrs, Ganesh Trading Company,
Karnal versus the State of Har-
yana, holding that paddy and rice
were two geparate commodities for
the purposes of sales-tax.”

IT-gAafa S Ty 1A § fR agiaw
3 (a) &1 §9q §, 98 W@l F
S3W § FEAAS g7 @ 2 AR e
# o TR g A% &) IEy W
AR FATT T2 gAT AW F Y gedmTa
g TFAT &) I F HI O Jew A
Frar wifgq, & wwwar § & g
s fag warem 1 9297 ) gy
& gerrg-wwtawr FX& 99w A )
Sfew ga g § F1E st Foon 77 @
TAET W ewra @A Tfee i gw w7

4

}

*

A&
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oAt & W Y FeraAT HOFRET IwIT
&t F1E FHY 7 TG0 Ay ¥\ 39 A0
ML 2T F JAIET 60-62 FT qF
ggT I &)1 fog 737 g9 T191% gq
¥ IF T3T gATY I F) WISGT aFGT
35 #01F 97 34 gfez & ga 2@ a@¥
&9 qar s o gart 2w § mArs
Fararx fraet o 21 AT 47 g,
fag daraa ' Afq sowwa=i & fga
&) qifq @ AT gafae s fraEt &
feal &1 sI1aT emra AEF @I ST GH
ZgFT AdreT ag A F gwit dw Ay
1946 & 1974 FF 11593 FUE §341
T WY gfuys w1 wars, 19 M FNT
ATET T ATHI & AAAT 90| AGH IF
FHY FAT FrAT AY FHIT ASE FT ATER
& @i & Hardy gdY | qF gE AT WAL
orar g fF 7i% 1974 F uF QI F
gL TATY 2397 F1 2 EAMR 286 FUT
AT FT JATS AET T ASHT & FI0AT
Q31 | WY 9T &7 qFAT & {5 g AW AT
797 43 73 @3 §M & fwd gt fam
wigraa w1 wifaF Aifq 0 g =1fgg )
[ F AR GIAIT AT | ZHHT AV
1 gran i St gfamo 97 dsira 2o
F {7 oare Jor w9F §, 999 4 FS
T FT AT T g Fr & antw
G (9M) F FIT AT AT 7 T@T
AT 57 91 WY 7T HA 93 (1)
HIT FATTX FT OF q%G AT A AT TE 4
qIE ¥ Sqrr FAT W AGT AFA |
at gafeg 3 #30S 'qT T qET Sq9
&Y & st ) arg & 9 9% §
AT HIT FAME qF TRIAT T1qH T
facgar 7€t @1 @Far a1 & FAS H
I HI ART N AL STARTL
F FAATT AT TR F I579 & A= W
FH ¥ F A1S TS T9T FT TILT ZT |
T THIL T3 AT gfr SE A
faareT g 12 FI” TWd FT AT
T M gara wT gfmror F #wsl

[2 SEP. 1976}
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ST gTER §A1 @I - ¥ Ay
afew fa2% 20-20 T F—50~52
at& qqr faarg Ft afiar ae| &
a7 @ grar &1 Bfw #) a7 fad

ghamnr % e =g ag 2f9 =1 agwar
&, Wy 7 fa=ns =1 mam & A
g @g fasd @1 wgAwr &, T4 @A
fawrt & 77 foraqt a1 @ 749 &
g TA FT 75 WA AT GEIATT
W & FIT A 7@ &, 75 TE=
ST FATS AR H qrar § q@ gl
T G50 & o0am 1 IqFT AT 72
g fF g7 91 77 |@F T4 AT gAY
W AT WY G191 § TG A AFAT
Gfe are <fgq ga¥ a8 }W A9 ¥
A9 g7 S1AT 1 T X AT 43 I
[ g1 gFar § WX 3T W @I JIgT
¥ TATS AFTAFEA I F) ATIIAFAT
T & | W AT AFGST TGAT IS
W faq dama ag qwaar g 5 39-
qr g 39 3w & wifas § A T
qar ¥ & FO awai F Fga
faq & qrg uF g &, 3% qra
usg g, f5ax wra @17 gFs 2, T Faf
FATS I § | TF-3T TFS 9T AT HATH
431 FTGT § 98 ATHTT § ALY IT qFA
1 T iR ATF & T UF AANE
AT fRT a1 999 F GHT AL ITAT
qTar® FET W 1 AT T I9E AW 4G
gamar & B 2w & faga 1 @9 g9,
3% fadt v @ 7 FT AR AW A
TATS T G FY q2rarT & g arfw
3w #Y gaR AT 9 FT A0AA 7 fAAT
F@T 981
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EURA CIRE |

JuraNIEge ST, § ag FavAT qEar
g fx zfy dan faw daey & 59 @it
§ arg #T 947 § & 3@ A g
o & 1§ IEW zaw Ay § fawr
& SOl § 9T F ATET WISFT ATRd
frde F4A1 wrgar g | a8 ofw qag
FY TgaT &, 7T 7E

“A rough analysis of the cost
structure of tractors shows that
while the increase jn the cost is due
to the rise in the cost of material
and cost of production as compared
to 1971, in the case of some mo-
dels selected for the cost analysis,
taxes and levieg alone account for
31.8 per cent of the retail price.”
ar fsad gas  qar g1 9Ew Su%

& Amd AT T TS GeT AG FG
T I FAFT FT DT & IAF HIT
EF T E

Tdl avg & 3eziq foar @ ¢

“In view of the adverse effects
of high prices of tractor and power
tillers on agricultural production
programmes, the Ministry of Agri-
culture had requested initially at
the level of Minister to exempt
tractors and power tillerg from the
levy of excise duty and to reduce
customs duty on imported raw
materials and components and also

Central and State Sales Taxes at
least to the pre-1971 level.”

ST Fg ard ar gl "IAT a8 AfF5T /|
qTAT SaT § 99 W & A fam
Hawa fxg @@ F oFge F@r g?
8 ar—

“While in the case of luxury
goods less essential such as T.Vs.,
refrigerators, automobiles, water
coolers, etc. the Ministry of Fin-
ance have announced excise relief
ranging from 5 per cent to 35 per
cent, the relief that has been allow-
ed in respect of tractors is negligi-
ble—in respect of tyres mnd tubes

[RAJYA SABHA]
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only—which comes to hardly Rs.-
500 per tractor.”

e, gy ANfg e ad wd & ar
g ST & | WY S § OF g6 g9
F #aT §o faq g ==t 7 5 3w
W F AT FGTH AT JLTATT FE, AT
aars gat fx feandt a1 Fara ST
AET STAT & AT Sff gHIR e fafaeeT
g 37% gww gor fF FrEd qrenes
71 fraar sgar wara @Qsq & few
fRar &, &1 sgi9 Fam fF 10 0%
M7 10 FUT To A & IFT A% 3
ar 4 FAT ®o FT FGF AHRT | 57
7 gur i oy Fura w1 @0Ed F fou
fraaT wgar =1fgy, a7 FET 1000 FIF
%o | AT 1,000 FIT ®o o Agrera
F gt fear | fag Aama gfa 91T
gs7a & ¥er dqW F AT A FIHRAT
FI AT Al & 1 Fg W FAT
SywEaTHi A1 | AT ag g fF
ST g 3@ @ & w9 1A
g 3o THe UHo FTo F| AT
FT WET ! ARy S FAAT A 8§,
S 20-25 @IW TF FIAAL TEA
F1 "3t TE0 A7 | AT G F fwH
¥, GI9ST F IGT A9F I AW &N
T arg #1 A1 % @A FEfa 5| ana
#1 fow &Y & f& 200 & wa< wars qar
% gN ? 39 W F AT FNIT HE
g1 grm, =Y sgrer & Sarer 9ar &%
ghft ? =g fory gdar gl aar; T
7g 37 ¢ T Peel ¥ Fwe @ anT
DT 7T gATdy arwd fofeedt & weet
AT fREy & 15T €W RISRI § ¥
&Y ¥ garar wv fF wreR & Haest
F HTC 2T & T F 55 qra$) (FFHA &,
7g =1 € f¥ o aars o= 0 fra s
T AT Fore femd)y ofY & @Y ag fergwrara
F fpetd & gaug & Ew # Sarl
Fa # ¢ afgw fegeam & frem
A1 w1 ALY 3 gy, fgrgeana & famad
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#t fow 7l 1 wwdE F1 fEew 9
GF I 3T 3 IHHT 125 To A foaea
0 afed fergear & favmma #7 991< 5
%o faamed AT T & a1 A1y, IR
F FTT Gow a9 9T A Iq4T A,
T AT AT F1 a1q 7y, 1 fag
HATT FT WA § I F1q &I AT 2 |
fae gaen WTETF FT; FILEH SR
farma & gaar § wfsq TSt aw F
T T AT q1Y 965 HIT Fraraa 9
R §FAT & |

siwT, I1 78 & # mog foigw
FLAT AET §, TU T AT HIT
gf graqr ST fF Fa1 79 g8 =418 &
fF dog =X gfam wam far e
T F< 7 AAT AT FTFAT AG A
difag 1 fowe) a®7 97 gHr? T A7
FIAT T TG0 HIT Fi AE, T FT
AT 3iF AET WM HT 7G| IF A F
F7gT F1E Wi 8 To 2597 %) foaea
F feqra § =T T AITANET TR
3 ey AfFTT 77997 2599 FT
AT & | TW AN TEA & (F HL A
FHIETEST AT 3T AR & T £ WAL
%1 g1 fITHT 200~400 BT TF JAEATE
faertt & ) WIS AT 3500~4000 BT
qiY & 9, FFL TL-TF JAGEITN
FY =S T FHT ILI AT @ | TE
o waran =Y wmityw qAfq &1 gaer
TS AT EAT g P (Yo g ouw faw
(X W F [HTAR 4 TG T F0 )
dzr g% 1| WA AL 4 FTG T AT qTET
1T A fgegearT 1 300~400 FUT
Togr fasar |

RATT & TR A QAT graq ag §fw
YIFITF urg <& & fag smrg & &)
gars agi §, ¥Rl §qars @7 AT W
o g g fred fag g ? a8 fovg-
(A AW F forg agi grm, agdraRd

[2 SEP. 1976]
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FEE AT & | 57 90 waw o @y
g TTT F | SHF! T W ? guEy
gAY A AT | 7 gWTFDT @
% faoli 79 #1917 ¥ foq w79 angw
FE FAT FTF SN FE 5w & iy
SAFY (AT AN HATS & AT 37 I |
SR &1 feq wrad T@Ar Tifay )
wfwa oY 3w &1 fgd § 92w o vy
arfgw | &9 &1 72T FW F fAu frarg
I FTATTFT AGTAAT 3 T FaT 7y,
TATT T 70 F & (77 Y Faready )
o war 1 g AifTga T w1 o
FAITTTFAFTLIFT 72T W7 J7 39 Jo7 Y
I G GF GIT FIH ATTF AR,
7z 4 fas gl & & 90477 TN § e
T 19 ;T AT a8 25-30 917 § w1
SuIC KGR hER TR A e 8- A I

THE BT AT G SAT JrIq7 FA7
=rgar § % e me T1gq § i gare
T gfarm & 9 feaar <@, sEa
fraar @ @ S wAET TR Ay w@r g
ITE! W I F | AR @A & % faey
i ST ¥ TRW F e A A 92T A
& g1 AT | FEL AW F I ZT gwAT &)
AT ST F AT AIT G R EwY
TET AT SHIA & A GUUTH &) g
a7 BEA 45T T B (T &7 491 ¥
AT T AT SHT ISTAT 934 § |
T H, T H, SATARTEITIFETT
F A1 o AT @ gH g d (w
FATST F) FEFTTN FATT %7 GITAT FRTE
g sFar #1 A 7 Z19T 0 gEe
qew sl 7T, AFA F 58 FIATE fo ot
a% 3 AT TP FT HIT HAIT & FIq19
F1 qaT FW AT TE TIT FT gy
F4r (& o 2 F1 4 ¥OT FTHIT
gT B 8 FUT FT 12T § ST 9T
FX? gz 12Fg 3 ¥ (v ) frog
&% %1 fo® I STUAT FRIT | AqY
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[#i 4.7 farg]
T8 FAA F gfeawr AT awa # dw
) wiFd FT BHAT & SAFT AT FIIAT
F3T ar 78, ¥ waw grAn @ fF ww
g FTILGHI AT | ATT ZT AT FI
T ®( UTTIFAT &1 AT FIo 3 o0y
FMaT ATET HIT AT T35 T TZ FT
&5 g arsedifag :

I HIT T F HIEAT FZT
| ZAFT N UF g0 FENT & fE A
HT & AR AZT NS I 79 &,
A, TR AT GRA 79 | 3797 fars
2qr 2 fw (9 AifF & F=f #1 A 937
FQ T IGHT ART W 19T 8,
q@T F A AT A AT 2
# o 0F 3 (AT 737, 2 o dom
i gfemn &1 78 a9 F—-gaR
qAW T AA T AG F—wAx I
Yo 49 ga g f999% &, T 7E wa
qifw @ @rer g, foy fae g3w #r
forqar-faraar qrer grar @ SaAr ;e
[ QT F w1 (RIS A ) oar
“Q F a7 &1 WY IAY $IT §, 917 37
& fr wadfl meway agrm MR gEd
L qE 3TFT wEE ¥ wIkQ siag §)
STeT WX A T X, FHR! (A g 7
AT A ag W W AT T T A
zy faa 3 & 1 fag 797 & 7a7
a2 w3 & WirT Ty ¥y aw &
fEIATs HFIAT AEATE 1 S5 FT AGIST
w=B! 741 gFT | & wraAr g fa g
- oy AT ST € FAAITLE FIT YA
S I gER gud gFA 77 afgq
- gueT S agT eENETR § [T aw fam
“Hare F1 GNg F 4 fE a8 o) Aify
gqary e foa & 3w %1 §Ira7T a8 |
FEranT gy T4T BEME AT HHEA g,
For ) GITATT AT B HFE  FT ALY
g GEGT WX IT T IqAEAHT AT 4T

[RAJYA SABHA]
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W FE gl miTAaIIFIw wy &
FIE T Rl

[The Vice-Chairman Shri Lokanath
Misra) in the Chair].

SHRI S. W. DHABE (Maharash-
tra): Mr. Deputy Chairman, Sir, we
are discussing the Central Sales Tax
(Amendnient) Bill, 1976. Some sug-
gestions with respect to thig Bill have
already been made. Sir, the first
question which I would like to raise
is about the validity of sub-clause
(3) of clause 3 of thig Bill. The
deeming provisions here interfere
with the provisions of grticle 286 of
the Constitution. Sir, article 286
states:

“286. (1) No law of a State shall
impose, or authorise the imposition
of, a tax on the sale or purchase
of goods where such sale or pur-
chase takeg place—

(a) outside the State; or

(b) in the course of the import
of the gonods into, or export of
the goods out of, the territory of
India.

* * ] & & *

(2) Parliament may by law for-
mulale principles for determining
when a sale or purchase of goods
takes place in any of the ways
mentioned in clause (1).”

Therefore, Sir, the power to Parlia-
ment under sub-clause (2) of article
286 is to formulate the principles for
determining the sale or purchase of
goods, but there is no mention in
article 286 to make any legal provi-
sion in regard to sales. Sir, I am
reading sub-clause (3) of clause 3
of the Bill. I quote:

“Notwithstanding anything con-
tained in sub-section (1), the last
sale or purchase of any goods pre-
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ceding the gale or purchase occa-
sioning the export of thoge goods
out of the territory of India shall
also be deemed to be in the course
of such export, if such last sale or
purchase took place after, and was
for the purpose of complying wilh,
the agreement or order for ¢r in
relation to such export.”

Sir, there are two things, One is
the deeming provision, by which it 1s
meant that it ghall be in the course of
such export. And, secondly, Sir,
even if the agreement takes place,
for the purpose of the agreement, any
order for or in relation to such ex-
port, may be considered as an export
under the legal provisiong of this
clause. Sir, under the Bombay Sales
Tax Act, a specific time-limit was
given that within 9 months if the
expart does not take place, the State
Government has the right to charge
sales-tax at 8 per cent, Now, Sir,
this provision is likelv to be misused
and it is not going to benefit us. 1
can understand if the provision was
made in favour of STC or MMTC,
but it is going to help biz export
houses. We have not till now natio-
nalised the whole of our export busi-
ness. There are many big export
houses which will make large sums
of money because of thijs clause by
under-invoicing and by under-valua-
tion. Therefore, the very purpose for
which clause 3 is going to be enact-
ed ig not going to benefit at all either
the Government or the public sector
but it is going to benefit the Dbig
monopolists or the big business houses
who Tun export houses in big cities
like Bombay, Calcutta, Madras and
Delhi. So in order to make it an
effective provision, it shoulgd Thave
mentioned a time-limit. There is no
time-limit within which it will he
considered whether it js an export
house or not. I make an agreement
for e¢xport today: for five years 1
keep aquiet and do not export. T
enter into another export agreement
and keep quiet for another five vears.
Sc, there are two aspects. Firstly

[2 SEP. 1976]
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this clause not only deprives the
Stateg of their power to levy sales
tax on their export. Secondly, the
situation will be exploited by the big
export houseg for the simple reasons
that there is no time-limjt mentioned
in clause 3. This deeming provision,
1 am afraid, violates the provision in
article 286(2). It can only prescribe
a condition how the export should
take place. There is anp agreement of
sale. It is supposed to he for export.
How can an agreement of sale or
agreement of export be considered
in point of law or fact that export
has taken place? Therefore, my
colleagues from Gujarat, Kerala,
Orissa and other Stateg have said
that not only are the revenues aifect-
ed but there are alsp many infirmi-
ties ip the law. 1 appeal to the
Minister to consider the very wide
repercussions. There is nobody ex-
cept the big business houses which
are running export houses will bene-
fit. This will deprive a large number
of coastal Stateg of the revenue which
is their legitimate due. So far as
Maharashtra is concerned, on this
account alone it will be losing Rs, 25
crores.

Another important section is Sec-
tion 14 of the parent Act which
speaks of the power given to the
Government to declare some goods of
special importance in relation to in-
ter-State trade and commerce. And
Section, 15 says that they will be
levied a tax at 4 per cent, So far as
Bombay is concerned, this Bombay
High crude oil which is a newly start-
ed industry there has got today a
potential of 10 million tonnes. In
Gujarat today five million tonnes of
crude oil is produceg and In Assam
we produce five to six million tonnes.
Fifty per cent of the Bombay crude
oil ig utilised in refineries and used
by maunfacturing industries in and
around Bombay. For this purpose,
the Maharashtra Governmant 3ales
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[Shri §, W. Dhabe|

Tax Act gives power to the Slaie
Government to tax it at 8 per cen,
Now, under this new addition
Section 14, crude oil has been »dded
in the category of declared zoods for
inter-State trade and commerce apart
from other things. My friend {rom
Haryana, Shri Ranbir Singh, spcke
about other articles. But crude oil
has also been included. So, the Gov-
ernment of Maharashtra will be los-
ing 50 per cent of sales tax.  Not
only that, the inter-State sales tax
also will be reduced to 4 per cent
In Maharashtra there are ‘big projects
like the  petro-chemical complex,
which are going to comd up in the
Colaba District. There are other in-
dustrial complexes which are 2oing
to come up by using the crude il
{from Bombay High. There is also an
ambitious plan for the developmert
of new industries based on the oil in
Maharashtra, All these programmes
will be affected because one of the
main sourceg of revenue is going to
be affected by this new Jegislation.
Therefore, Sir, it is very necessary
that before we pass this legislation,
it ghould be considered asz to what
will be its effect on the States One
of our colleagues, Mr. D, P. Singh,
said that when the Centre is passing
a legislation, he gid not mind if thc
States lost some revenue. But that
is not g correct approach to the p.o-

blem. Sir, under article 1 of the
Constitution, it is stated that Tndia
shall be a Union of States. Therefore,

the interests of the States, who are
the real authorities or the decentra-
liseq agemcies to run the administra-
tion, should be safeguarded, and it is
the duty of the Central Government
to gee that their revenues are not
affected. I am really sorry to s2y,
subject to correction by the Minister,
that this Central Sales Tax (Amend-

ment) Bill has been brought with-
out consulting the State Governments
and the Chief Ministers. It hag been
our cot vention to have Chief Minis-
ters’ Conferenceg from time to time

LRATYA SABHA]
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On many matterg they are consulted.
This matter of salcs tax affects Maha.
rashtra, Karnataka, Orissa ang olher
States. If there has been no con-
sultation, T will request the hon.
Minister {o defer consideration of this
Bili because Chief Ministers' Con-
ferenceg are held every month ia
Delhi and the hon. Minister can con-
sult the Kerala Chief Minister, the
Maharashtra Chief Minister and
others. If the Bill is passed in con-
sultation with them, I think this dis-
content which is now growing in
this matter of taxation policy wiil
go away. Ang I think it will go a
long way towards co-operatiop bet-
ween the Stateg and the Centre in
this matter,

Lastly, my friend from Orissa, Mr.
Sahu. has raised a very fundamental
question as to why we should exporl
raw materials. This is a wvery im-
portant aspect of our pational c¢uo-
nomy We are expcrtirn olt. We are
exporting iron ore. The best iro%
ore produced in Goa or Orissa or
Madhya Pradesh ‘is sent to Japan.
And from Japan we purchase manu-
factured goods which are 50 tuncs
more costly. We are required te
pay very heavily for the same.
Therefore, the export policy of the
Government should not be based on
the export of mere raw materials, Tt
should be based on thd export of
manufactured goods. On the con-
trary, the policy should be to con-
serve the raw materials, if necessary
even at the cost of making less ex-
ports. The export of raw materials
for the time being may help the
country. But ultimately if raw mate-
rials like iron ore or crude oil are
exhausted, we will be in difficulties.
We know what hag happenea to the
fuel policy of the world. Countries
which have a monopoly in petrol
could hold to ransom countries like
India and others. Naturally in deve-
loping countries, it should bhe our
cardinal principle to conserve raw



e 1

89 Central Sales Tax

materials and they should pnot be
used for export promotion. It has
been stated in the Statement of
Objects and Reasons of this Bill that
this hag been brought forward to re-
move restrictions and to encourage
exports I think this -Bill has got
many aspects which have been dis-
cussed by other Memberg and which
require reconsideration, rethinking
and consultation with the State Gov-
ernments. I, therefore, appeal to the
Minister asain: Let this Bill be defer-
red and let the States concerned,
coastal States like Maharashtra,
Kerala. Gujarat and others be con-
sulted before getting this Bill passed
fina'ly. Thank you.

w1 Feq A WA (THT A3W) ¢
qrEny weEAETd S, § faw
wAY IT TR A [oq EFH T
gada # ¥ {97 @er gar g ag
adt "ol 1 a1 & 1% Ay ATy
H f—gtar EEAC I i
T & fAd M BN FIAS FIES A
FREAT BT T F F fay dqeC ATE
2T FT A W F 97 § AT {9 9
fagas 247 St grar wega faar war g
gqrq wiAd g i5 fas¥ ars 1975-76
F 1050 FOT ®IT # TR ATE 23

F1 sfpfae gat  TefzuFudE o
qr | fogar @w wdA & 100 FUT

FT AATT  AH 3T FTAE AT §,
gardr W=t uawTiE difa g\ &
FTTCT

WA IIGATER ST, WIS
ey arwre W giwar & fafwar
Wl & g qEF  wgA siad e & fafema
§ AT HF F WA KT AGNGT SHA X
fer #tT oow faelt amare #71 &g
& fay oo feafa & dga Boq d%
gad WY arar war g fswd wg g fw
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G FEgAl G ATAG dsw 23q g
FT Wz 3fen FWRHAH REW }
HiT QFGTE QIS8T ¥ wiEAA q Teqe-
T FTAT W TF HAWL F SITET
q Sqrar 77 Sq, INY 529 F g8 w0
waTeT W waEds A i seE
fg‘gﬁa‘ Fi wd-eAnedr YIE AW
I ey JEREAT & HHAT |

§ adqrg a0 g faa aq o w1 foied
gatai 8 fgegdare ¥ w=T 15 @Y
FUT " F STF RA( &TEL H4T
T TR TR H 15 T FUT §Y4T
BATX gid1 ¥ AT4T | T4 SAF KA H
FTLT GATY &% W T 1R T3 &3 WA
BRI A9 HF(A3-A3 KA AT TG
ot AT F T TT AN AL HAYAET
F W A w@I T | THT
A Ar gk W ¥ wg  feaf-
9 RO AR BWIX AW UEM
T1E % ferq a# F335 a7 F1 w4TAT
G419, AT A AT gERd F
FTLT AT Z3i & AT IUEEA[ 752«
wra. &t wi AT g4 13 qf S
ETAT &7 Ta2err F 47 987 47T TS
Ff GUE-HLFT FET G871 H(T guqr
B TH BT FUT Tl 1 fagort
3 gais "AGTAT  G$i L ETHE T
THTX BW & WA CFETA & {7Q OF
S37 S4ETF FISAT TaT &1 14T | THR
gfrormasT ©F §LE AT AR o+a-
Tsdyr wr@ ot gHU T AR
AW F WA, NETATAT AT GEFLG
FTH TN FT AT STHEL[FT A FIY
Fr &fwa 01 A A7 Tog Gl
HgF F1 35 a@ ¥ f1¢ ad aa g f=

'FEIA F4 uE FT AT FLH IH 9 FY

WA SyEEq) R AZF w140 | WA
AT 390 & HMA Y4y §31 HH4TH
TFRIE HT 94T FTHATF &1 BAR
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5 Fe5 ama <)
aga A wilfgal ¥ ey Wi # soe
T TS FY ST FE0 £ K I
qoar =rRar § fv sw ey eafem &
fex & wie wig & fea ¥ M€ gag
gar g ar g frw & fag w1 gifql
arar wfeq ? & wamar g fF aix
1 fga adlafc gwr wfzg 1 3@
TFTX A AT AW & fgg ¥ A IO+
Ffga A aqrraran ImH fea
1 giqfT wiwat wfge 1 2@ a%
v % f2a & amA Tra & fra A ata
AT garlwa arw wd0 ¥ A”P
g3 Fg war 5 g& faw & T
FTT BT 23 FUT |GAT FT ST FOT
HIT HPTSE &Y 24 FAT WAL FT
ey FT HIT ZHT GFTT ] THAS
F1 A FOS TIA FT AT AT |
¥ QOAT WEAT § 1F ga Aok IR
QAT WTHIAY GIAT § FAT 48 ATAGAT
gral A A fgER & AqEre Adi &
ST & 7 FaT WA FAWE AT
ATl FHA T IFTT FTIGH FT
ST ATEEE T & WITSFY TATTHY
g&d BlE-eEl A § SEAT ISET
sfwa &7 & =di wemar fa gant
fag zq SFLE AT TH@ WD O
gsiar Fa av Ifaa g 1 gwd o
g WIE ST WU WINT &S0 Ia@T
g fx Agroeg HTFIT EY wEA
FHEH A el RAGHT A
fagar w9t {241 MT o517 CFTEHT
F farcar wunt fear? gt 9w & A
FrHIT &7 AAJT EHISFT F
foFamT Taar fear AT oAty TRTSST
¥ fxgar  wvar fRaT FuT 3 HO

-

atat &7 fewre gure fael % g
g?
SHRI GULABRAO PATIL: How

much income-tax you are getting from
the Bombay city of Maharashtra?

[RAJYA SABHA]
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SHRI KALP NATH RAI: Bombay
ig a city of India. It is not of Maha-
rashtra alone.

FFILHT HQF AGUR(T WFT KIAAT
g1 waf fgegeay #7T OF aga agr
TETR !

aemarens (it wrware fa)
Y FegATT I, HGFT TEH QA
N @ ug @7 w7 fafqez
wET  F AwAr g, IE(AT AT ATAT
A0 ST GRS RIS |

ot wow g T 0§ ag fraeA
F491 @rgar g f5 gl & YW 2a9
F AT ¥ §A9 14 § W@g™ far mav
i yooi O M fm av 4 wfae
T §eg EF7 AT AR A A4S BUET
grit 7w faa S F7 oFRE g
o 4 sfawa swifer fopdae gt
# vodar Z 5 g8 T9 F Sraae
gFie &1 ggET AT 1 IER Hio
arg & faa 4 it ¥ 77 fqaaw wwar
qear § 5 =z e sedew
FAeAw ¥ FUR AW F aga A awgA)
FT AT AT § AR TR WY grar
2 gRIW H GHISAR WIS #Y
sraedqr & 1 QA grew § & =gar g
fo wre gw fergram # o swaTT
) 3F FAT ATEq & Al g8 e afey
FTIIRAT & ATeTH & g TFAIE FEAT
Tfgr | WY TAGIE FSEE &
AreAw  H, AFTAT ZITS F Aveqy
¥ At FT oROE F W &, gey
fergeama & 29 qIsd @@ MY famg-
T & 50 HATQAT greest ¥ 9y feeg-
@M & 50 wfawa e gwEe
&, #1 agraT fRmT | WA gredw
g A A Faifgr & 1 Fo Fo favar
Fr &Ry A4 s frema @ 0% aga
& A greest € i afr a9
Hifet w1 § 1
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fastigz & srellw ST & &
wsrgT A wady 71 DA} A gFeNE
FIGT 1A § 348 gA qw AT gAAT
F WL, A ST FAT X T GRA
qFIw fAa wFar § | FRIaW ¥ w5igd
FT 57 Waow grar g sEfq g7 <o
FT QFETIE g7 SIS F AeAw
g fwar AT 9fgg 1 F AR
fadaq 7T STEaT g % gandiz grodw
¥ arern 4 w3f afew @z Ifew F1L-
I35 F ATeAR A fgegmra &Y ady
g€ W A wELaQT  aTST
g7 =ifgy, adr @ satar & Sanar
GIYF RIS FHT GHT ML dq9
oTE Ay §oageas wy feafs g3 F%
FHT | AT 57 CFHIIE greas ;X
AT FEPRET A G d49 @A
& 97 Il A AT 2 <R €, owd ary
15 1 FAT &Y FT F7 gF0ar favdy
&, waF! afg ammes MmIday @ fad,
gawr  fgrgeate F1 T-AAfae a=9
T AIFT taaT STANT AT T 45 A FAF
&Y # 10 FT AT gfRaT F A9E-
facz aaf MIx WAQAT gIEAS &
wiz-mis w7 fgrgrars ®) o WA
I F°€ FT AT |

fag {7 FeaT & fF ano que
Ho TYo HT TLE TfET FIWRTA &
ateqn A FAMNAF 37 9 qTOET TEg-
wate & 23 &1 faFfia FTa1 31RO
@y 7T ATy figs g4

g U S1F, W Es ¥ agrd.
qirudy wara sermT Y {5 wadifas
F TQFGTIZ F1 gH «F71aT 7di a7 71fRq
mifgr  sast 7 fergeara w1 oATW
T-FEfTam € F9F TAS A9 F
FETAT AT FT &/ ZIAAT H HAGHT HTEATS-
1 AT TV wraw it a4 fgegean
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AT Arhrad 137§ gfaar F ame
4 fan 93 fr gart 3w & §0fre gz
AT qfwst AT ARHY TEF H AL
fod, wug fad, M aga 4\ fad &m0
3% & 1 wwYwT, dantaat we gfwar &
fagteefie ToAT § @AY Fwm €@
6 T §4% F Ifmafwr 138 *0
faate faar &, fored vreem 3 feeglara
F FTY wog g8 &1 faw qew
F1 U-H e qaudie g M fefes
TIE FT SFIE g0 S g FT AW
glaar # v arar =37 &1 w9 1 gfaan
# v At wufwr gor mwrEn 3 @@
gfaar #7 QFTHTHY 9T grEY E1AT STEd §
AT faqaFwz Al s 7o
Afgaa< W & 9 g A7 SATET AT
F ag g9 & fF e A« # g
gt FA @ osEEr U afonw
gm aved fergeara N twfee Ea
#Y gfqut ¥ wrde ¥ F=% ¥ AweEgA
T =1fgy AT T-ASTEw F1 QR
FIA F FfFaT qr A A =fe |
¥, 35 q9q § 5% wem grar o qfa-
AT TI7 SIMAT AT § SHFT wRdT
TLTE |

MEONT  SYEWEGE AR,
aifedr atg qF 4T FeAr € IF 9w
ammEl g7 faFy gfaat @ atr § &1
qgraT faat sma | e gfaar & s i
Ay FY 5ga a1 TATIHAT AT A
qoy A % Fer i A fergears A
SAaT 8 " Fr g fF o a1 A
JIET T FT TR T & 7 UF
& mms {7 51 s ) owd fF
gater faefy fafewg a3 1 3 &Y F09
WY FT KT CFGAS oA FOFT
fergeam #1 famar 3 1 afy o Ay
foat &1 wefmwon F4%, T F Y
F AN A7« FAA 3 AL FAT TA
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[0 FEq w17 TA]

FTEGA TIFTF a6F 320 FUE T
F wBAF wida fggeAm & fpa
2 T 8 | T Thard i F wamr
7 AT 538 Aasig qwiT
FowRa i fRaqr 8, 3aR e
g o faar Aifay qrfs am sarer
¥ qreT 37 AT BT 9T F AL -
g e # ag qwe 55 i gw
IGF AAH § AT OFTST WIR
BRA QAT I g 6 | ZH(aI 39
QIR &1 HTGHT EATT TGAT T THTHY
AT & I H SIS & |

TELONA  ITGATAA WA, A
H oF 9T Fg T § g FET |
ot ®F F7 dw fergEaE wr W@ g,
&7 B AMT FT 99 FA *F faT 7T
qqwER & (95, (gegea F weqfaez
i, g8 A@ F1 SAa § 5 waa-wd
At &1 oY 757 warfyq =99 v A
T Y E, T WA T T/ F AR
T KT FHT ®T F20 feAr AT 9@
F1 FAq H7 A4 qg@ar a1 fgrgEar #
Hy-AFeq FqU ®T A6 Y QY
guiay A< oy fAagm ¢ f& g sdr
W FE AT ®IG & 19 T IZET
=TT & A1 ;WIORT TrgEar i |l
F W I OA@ET H A3 W fge——
ST HTATT ®5 &1 ST & IG% 09—
aifFs g =g ® AT waw § q4g
ot IATAT ST qE, fogy g owedr
A=A F 58 AT GF |

(T ITHATEAT  WEIET, HiaH
arw qF T Fo g v w2 gfem @t
qIREM & WeAw § QIHIIE BT 93047
FT TIGIE ZISAT FT ATTATES
FH | AW QFEGIE RIA U F
Hream § fFar ST ) AT TEedE
ZreUS Y 76 #1 AU HT T &
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T vy fRIAW gmar ST 9T 1"

TR R FLar wiin | fggeam A
“rfargrzn & givar o wie ¥ and
737 % a1 Miemga fear s AT -
&faa w1 grar N amd F a3 &
G-I

77 o531 & 5oy & faq A4 wdiam

#FrgariRarg M ararg 5 fegeam

TE WAV TR T 9 GF AT
0 AIdY HRA gFnas wIfed a%
FfAard e I /5 AT qIq W A
wi-gaeai &1 3341 f9FiRa a°r &%
5 g ofmar o gt & wegl F;T
q1a w0 afgaa @ A | 9eaTE )

SHR] PRANAB MUKHERJEE: Mr.
Vice-Chairman, Sir, I am grateful to
the hon. Members who have made
their obsarvations on the proposed
amendment of the Central Sales Tax
Bill. "Sir. in this connection certain
very important and hasic issues have
been raised, particularly with refer-
ence to the federal structure of the
taxation. Somehow in the views ex-
pressad  bv some hon, Members it
has been nointed out that by insert-
ing certain provisions in the amend-
ing Bill we are going to deprive the
Stateg of their legitimate shares and
we are debarring the States from im-
posing sales tax, which is their pro-
rogative.

I would like to draw the attention
of hon. Members to Section 3 of the
amending Bill which says goodg shall
also be deemed to be in the course of
such export. Mr. Vice-Chairman,
Sir, you are well aware, as I have
also mentioned in my introductory
speech, that this has arisen out ‘of
the judgment given by the Supreme
Court in the case of Mohammad Sa-
rajuddin versus State of Orissa.
Therefore, only at one stage, hefore
the actual export takes place, the
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State Governmentg would be debar-
red from imposing sales tax. So far
as the competence of the Government
of India is concerned, Sir, it is basi-
cally inherent in article 286 of the
Constitution which empowers this
Parliament to formulate the princi-
ples which should govern the sale or
purchase of the goods with reference
to import and export and with refer-
ence to inter-State trade. Therefore,
the power defined in the Constitu-
tion and the items enlisted in the
Schedule of the Constitution clearly
demarcate the areas of operation of
the State Government and the Gov-
ernment of India. So far ag saleg tax
relating to export import trade is
concerned and so far as sales tax
relating to trade between various
States within the country is concern-
ed, thig is the exclusive jurisdiction
of the Central Government, That
power is deriveq from article 286 of
the Constitution and we are not going
to disturb it. What we are trying to
is just to formulate the principles of
sale or purchase relating to exports
which has been necessitated as a con-
sequence of a judgement given by the
Supreme Court in a particular case.
As 3 result of the measures which
we are competent to take and which
we are aiming to have through this
amending Bill, certain State Govern-
ments may suffer. I do not rule out
that possibility. I had g detailed dis-
cussion with the Members from Ke-
rala not only on the floor of the other
House, but in my room and in the
room of the Prime Minister. I had
a discussion with the Finance Minis-
ter of Kerala. I do appreciate the
genuine difficulties which the Kerala
Government will face as g result of
this Bill because the case of Kerala
is peculiar. Most of the jtems on
which they were imposing sales tax
till today under their single point
taxation system will be debarred from
the imposition of sales tax if this Bill
ig given effect to in the form of an
Act. But, that is not the case all over
the country. That has to be kept in
‘view. Multi-point taxation system
or sales tax at the point of last sale
or purchase immediately preceding
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export is not the same all over the

country. The cases in which the
point where taxation is levied is not

one and where the multi point iax

systems are there, do not fall within

the purview of this amending Bill.
The State Governments are not pre-

cluded from imposing sales tax at

those levels. They are fully entitled

to do it. We are not touching a

single power of the State Govern-

ment by amending the provisions of

the Central Sales Tax Act. What we

are doing, we are entitled to do. We

are provided with that power by the

Constitution under article 286. It is
necessary ag a result of a judgment

of the Supreme Court. Why is it

necessary? It is necessary because of
the judgment. I would not like to
quote the figures. I quoted them in

the other House. Whatever some of
the hon. Members might have said,

even in the case of some of the tra-

ditional commodities exported from
Kerala if we make a comparative -
study between the volume of trade
between 1974-75 and 1975-76, we will

find that there has been a reduc-

tion, Sometimes we talk in termg of

value and sometimes we talk in terms

of quantity. We may have higher

appreciation in terms of value be-

cause of the inflationary trends in

the world markets. But it has been

reduced in terms of quantity. There-

fore, it is not 5 fact that these are

the items in which we have a mono-

poly. It is wrong to say, therefore,

that even if we have saleg tax and as

a result of this incidence of sales tax,

the exportable price becomes more,

it will not affect our export trade. 1

am unable to accept that position.

Secondly, I could have considered
their suggestion about making a pro-
vision in the Bill which would en-
able the Government to exclude cer-
tain items from the purview of the
amending Bill. But the law is very
clear on this point. We have obtain-
ed the advice of the Law Minister
not only now but in a similar case in
respect of aviation fuel. The inter-
pretation of law made by no less a
person thap the Law Minister of the
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country clearly indicates that we can-
not make any discrimination in this
respect because it is the Parliament
which formulates the principle which
will be a guideline to us. Sir, I would
like to quote a few lines from those
observations because it is important,
and somebody has the imgpression that
if the Government so desire, they
can make that enabling provision
which would help to exclude certain
items. Sir, I quote:

“The proposed amendment to
the Central Sales Tax Act ig relat-
able to power conferred on Parlia-
ment by article 286 (2) of the
Constitution, This enables the Par-
liament by law to formulate prin-
ciples for determining when a sale
or purchase of goods takeg place
outside the State or in the course of
import of goods into or export of
goods out of the territory of India.

*  Parliament can formulate general
principles which can be applicable
to all sales ang purchases but it
would not be open to it to lay down

a principle applicable only to one

commodity or a class of commodi-

ties.”
Therefore, in that context, Sir, per-
haps, we cannot insert a clause which
would enable the Government to take
out any particular commodity or a
class of commodities from the pur-
view of this clause.

Sir, regarding the declared goods,
certain hon. Members and particu-
larly the lady Member from Gujarat
took a very strong exception, I am
really surprised, Sir, that if this view
is taken, I am sorry, the whole con-
cept which we are developing will
be shattered. Is it because of the fact
that certain public sector projects are
established in certain areas as a re-
sult of which, a certain amount of
imported materials will come there
and which will be manufactured or
processed there, and because of cer-
tain economic reasons, at the cost of
the exchequer of the whole nation,
that they would like to impose sales
tax, which affects the entire economy,
op that particular commodity, as they
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like? So far as crude is concerned,
Sir, the total sales tax imposed by
the Gujarat Government was in the
order of 8 per cent, and when we
wanted to bring it as ‘declared goods’
—and the gales tax will be reduced
from 8 per cent to 4 per cent—we
took into account what would be the
total deduction. There is no denial
of the fact that as a result of that de-
duction, they will get less sales tax.
But the amount of royalty which they
get will be much more. I would just
like to quote the figures for the jn-
formation of the pon. Members. The
additiona] royalty income which they
get would be Rs, 10.80 crores, and
their deduction in sales tax would be
Rs. 4.80 crores. 'Therefore, there will
be a net gain of Rs. 6 crores. I wish
that if this formulation could have
been applied to many States, instead
of criticising the Government for
this policy, they would have wel-
comed us and they would have con-
gratulated the Ministry. Perhaps,
the hon. Member has not realised the
problem in its proper perspective.
We shall have to keep it in mind. It
is true, it is an important area where
the State Government can fall back
upon, and the State Government can
enhance their resources. But, Sir, in
the principle of taxation, there are
certain limits beyond which we can-
not go. Out of your own experience,
Mr, Vice-Chairman, Sir, ycu are well
aware that in certain areas, some dis~
tortion hag taken place s0 far as the
saleg tax is concerned, as il was very
correctly pointed out by Mr. Laksh-
mang Gowda. If you impose gales
tax at the paddy stage, then gt the
rice stage and then at the cooked
food stage, the total incidence that
will be passed on to the consumer
would be detrimental to the jnterests
of the community, And this has to
be kept in mind. Sir, Mr. Chaudhary
is not here. As you know, Sir, in
this country, there is not a separate
class as a consumer or a producer. A
producer of a particular commodity
is the consumer of all the rest of the
commodities. Therefore, there ig nat
a single person in this country who is
not a consumer of a commodity or a
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clagss of commodities, Therefore, Sir,
if such a distortion takes place, it
would be the responsibility of the
Government of India to take jt into
account ang come forward with re-
medial measures. What we have
done is just that; nothing more and
nothing less.

Some hon, Members have suggest-
ed the postponement of the discus-
sion because we didg not discusg with
the State Governments. We gid,. We
discussed with the various State Gov-
ernments at the officers level. On
certain other items I myself took it
up, particularly in regard to rice snd
paddy. We took up the matter with
the Chief Ministers and the Finance
Ministers. Some of them ggreed.
Some of them did not agree. And,
thig is not merely a question relating
to these particular items. It is known
to you that some of thege items have
been discussed for almost five to six
years. Babuji as Food Minister has
taken it up with the State Govern-
ments. It has been taken up in the
conference of the State Chief Minis-
ters. It has been taken up by me or
hy my predecessors so as to bring
about some amount of uniformity in
the elements of saleg tax. The prob-
lem is even in respect of the Delhi
Sales Tax Bill. Perhapsg you will re-
member that the provisions of the
Delhi Sales Tax Bill are to some ex-
tent contradictory to the interests of
the neighbouring States and it would
be our effort to see to what extent
we can narrow down these contradic-
tions ang bring about some amount
of uniformity. Efforts in thig direc-
‘tion are constantly being made and
the views of the State Governments
are taken into account. But that does
not mean that if they oppose and yet
we find something is justified we
shall not impose that. After 3ll, at
a certain stage we shall have to ar-
rive at some finality. Otherwise what
would be the effect? Even Mr, Kalp
Nath Rai and Mr. Lashmana Gowda
very rightly demanded that more
and more goods should be canalised
through public sectoy institutions like
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the STC but as a result of the judg-
ment of the Supreme Court even the
STC will have to pay the sales tax
and after all from where will the
money come? It will come from the
public exchequer. Therefore we
shall have to take a total view. I
do agree that there will be some diffi-
culties as a result of the provisions
of this enactment in respect of cer-
tain Stale Governments, particularly
Kerala. But by amending the provi-
sions of the Central Sales Tax Act
and not by discussing the provisions
thereip that problem cannot be sort-
ed out. This is basically 5 question
of resources. We have to see how we
can provide alternate sources. What
could be the formulation? In what
way they can be made good of the
losses which they are incurring in this
particular area? That is a maiter
and a larger issue which shall have
to be taken into account and, ac 1
have mentioned on ap earlier occa-
sion on the floor of the Lok Sabha,
this matter will have to be consider-
ed by the Planning Commission and
the Ministry of Finance in consulta-
tion with the State Governments.
Therefore, this is a problem which we
shall have to take into account, The
hon. Members mentioned that we zre
depriving the State Governments of
their revenue. Here, Sir, I would
like to submit most respectfully that
after a1l it is the Government cf
India which has to meet the respon-
sibility. It is true that sometimes we
try to bring about some amount of
discipline either by putting restric-
tions on overdrafts or by requesting
them to confine themselves to the
ways and meang positions which has
been prescribed. But when a State

incurs a huge deficit after 3l no
State is being declared insolvent.
We have to find out certain resour-
ces, we have to find out certain alter-
natives and we are making that exer-
cise constantly. But unless ang un-
til we bring some gmount of fiscal
discipline, I am afraid, Mr. Vice-
Chairman, the results which we have
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been achieving and which we have
achieved on the economic front wvill
be lost. That is why this ig a serious
problem, No doubt the problem of
ways and means, of finding alterna-
tive resources, is g peculiar problem
with special reference to Kerala be-
cause of its tax structure at the gin-
gle point level. Therefore this mat-
ter will be looked into. The next
Finance Commission is being set up.
I hope they will also consider it and
the problem would glso be tackled by
the Planning Commission and the
Finance Ministry in consultation with
the State Governments. Therefore,
I do not feel that there is much need
to be alarmed, which requireg the
postponement of the discussion of the
Bill or to make an enabling provi-
sion in the Bill itself so that we shall
have to take the opinion of the State
Governments, Their views have been
taken into account. They have
given particular views and reasons
for those views. To whatever extent
it was possible for us to accommo-
date those suggestions, we have done.
But to the extent to which we could
not do, most humbly and respectfully
I may submit, Sir, that it could not
be done and their views could not
be accommodated,

Sir, certain other issues have also
been raised. Strictly gpeaking, those
issues do not come under the purview
of the discussion on this Bill. Now,
whether we should have a policy of
export of raw materialg or of finished
products, is undoubfedly a larger
issue. I would only submit that no-
body wants to export raw materials
if they have the capacity to convert
that raw material into finished goods.
But with it, the larger questions of
resources, capabilities, infrastructure,
level of industria] development etc,
are intimately connected. Therefore,

formulating a policy like that—we
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should not export raw materials and
we shall export finished goods—may
sound very nice but to some extent,
it may be unrealistic if we do not
have the necessary supporting infra-
structure to convert the raw mate-
rials into finished goods. That too
has to be kept in mind. However,
this is a larger issue and, strictly
speaking, it does not come within the:
purview of my Ministry.

“With these words, Sir, I hope that
I have covered the salient points
which the hon. Members mentioned.
I hope that they will give their un-
animous approval to the provisions of’
the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): The question
iS:

“That the Bill further to amend
the Central Sales Tax Act, 1956, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA). We shall now
take clause-by-clause
of the BIill

consideration

Clauses 2 to 9 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI PRANAB MUKHERJEE: Sir,.
I move:

“That the Bill be returned.”

The question was put and the motion
was adopted.



